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SURETY: 

The licensed postal aaent win provide 
security to tbe Department in the form of 
National Saving Certificates pledged to tbe 
Department for an amount of Rs. 3000/ ... 

CANCELLATION OF LICENCB:- . 

The licence can be revoked at an)! time 
without assigning any reason by the 
competent authority for violation of 
instructions by giving the licensee a notice 
of not less than ooe month. The licensee 
can also terminate the contract by givins a 
notice of not Jesl tban ono month. 

( Tra"alalfort) 

Completion of Thein Dalll and Ropar Tbe~al 
Power Plant 

5743. SHRI BALWANT SINGH 
RAMOOWALIA : . Will the Minister of 
ENERGY be pleased to state: 

(a) wbether completion of Thein Dam 
and Roper Thermal Power Plant is being 
delayed; 

(b) if so, whether tbe amount allocated 
for this purpose during 1986·87 comes to 
only half the amount actual1y required for 
tbis purpose ; and 

(c) if so, the reasons therefor? 

THE MINISTER OF ENERGY 
(SHRI VASANT SATHE): (a) The work 
on tbe construction of the Thein Dam is 
proarcasinJ as per the present schedule. Tbo 
Project Authorities of Ropar Thermal Power 
Project Stage-II have advanced the 
commiuioninJ of the two units by six montbs 
cach. This is expected to be achieved by 
appropriate manaaement steps. 

(b) and (c) Allocation of fUDcia tor 
tbeae projects for tho yoar J986·87 is ret to 
be finaliled. 

{EIt,llIhl 

T.lephoDe SenJees ID VII ... 

5744. DB. PHULRBNU GUHA: 
Will tbe Minister or COMMUNICATIONS 
be pleased to state: 

(a) whether a larac number of villasea 
will be connected by telepbone serv.ices in 
1986-87 ; 

(b) if so, tbe number of telephones to 
be installed ; and 

(c) the number of villages to be 
covered? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIWAS MIRDHA): (a) Yes, Sir. 

(b) Approximately 1 J 20 LODg Djstance 
Public Telephones and approximately 700, 
25/50 lines small telephone exchanges are 
planned for 1986-87, subject to fulfiliDI tho 
conditions stipulated in the liberalised policy 
and availability of equipment. 

(c) The villages have not yet been 
identified. 

Allotment of LPG Agencies and Petrol 
PuIDPS to SC/ST 

5745. SHIH GANGA RAM Will the 
Minister of PETROLEUM AND NATURAL 
GAS be pleased to state : 

(a) the number of LPG agencies and 
petrol pumps sanctioned in tbe coun., 
upto December, 1985 ; 

(b) the Dumb,r out of these &iVeD to 
tho penons belODling to the Scheduled 
Castes and Scheduled Tribes; and 

(c) out of the LPG aaenclee aDd petrol· 
pompa suctiODOd to tbe weaker _tiODI, 
how maDY havo bccIl C8D0111ed aad 1M 
naBOBS dlenof 1 



THB MlNISTBtt OF STATE OF THE 
MINISTRY OF PBTkOLBUM AND 
NATUJJ.AL GAS (SHill CHANDRA 
SHEKHAR SINGH): (a) and (b) 2599 
LPG distributorships and 1323 J Retail 
Outlet (Petrol jDieseJ) dealertbips were 
operatiol in the country as on 31.12.85. 
Out of tbClO, 358 LPG distributorships aDd 
418 Retail Outlet (Petro) acd Diesel) 
dealersbips pertained to SC/ST category. 

(c) There beina no sOparate reservation 
for the weaker sections, no statistics on 
them are being maintained. 

[Tranl/atlor.] 

Illegal Coal MIDloJ at Cband"a and 
Balomatb Blotks or Palama District, 

Blbar 

5746. SHRIMATJ SUMATI ORAON : 
Will tbe Minister of ENERGY be pleased 
to state whether Government are aware tbat 
coal worth crores of rupees being mined 
illegally from the coal mines at Cbandwa 
and Balumatb blocks of Palamu District of 
Bibar and carried out elsewbere and if &0, 
concrete steps being taken by Government 
to check this practice ? 

THB MINISTER OF BNERY (SHRt 
V ASANT SA THE): There is no organised 
iJleaal coal miniog within th e lease hold 
areas of Central Coalfields Limited including 
Chandwa and BaJumatb. Cbandua is an 
80chal within Balumath P.S. However. 
attempts at illega] mining of coal at 
Balumatb area were made by some 
unscrupulous persons. To curb sucb 
activities of illegal mining Central Coalfields 
Limited Security Department bas established 
a post at Balumatb. All out efforts arc 
being made by tbe Security Persoonel witb 
tbo belp of local pOlice to stop any attemp 
at illeaal ex traction/pilfer ale of. coal. 
Reaular patrollios aod surprise cbecks are 
beiDI conducted. Some arrosts arc a)80 
nported to bave been made iu this 
coonectioo. 

The State Government and coal 
compaaJes have heen asked to take 
GOftcerted action lIIiDlt tho penoDI who 

indulae in ilteaaJ extraction of coal. The 
coal campaD.1ea in coIlaboratioa witb the 
State Government law eDforciol authorities 
conduct raids to apprehend the offooden. 

Allotment of Manti Veldelel 

S747. SHRI P. NAMOYAL: Will 
tbe Ministry of INDtJSTR Y be pleased 
to state: 

(8) the categories of persons entitled 
for allotn::lcnt of Maruti vehicles from tbe 
manuracturr.r's quota ; 

(b) whether as per recent directive of 
tbe Supreme Court, tbe judges of tbe 
Supreme Court and High Courts bave allO 
been included in the said category as 
reported in the Hindustan Times of 8 March, 
1986 ; 

(c) whether Members of Parliament 
a~d State Legislatures have not been included 
in tbe said category for allotment of Maruti 
vehicles; 

(d) if so, whether Government propose 
to include the Members of Parliament and 
State Legislatures in the entitlement list for 
allotment. of Maluti vehicles ; and 

(e) If Dot, the reasons tberefor ? 

THB MINISTER OF StATE IN THB 
DEPARTMENT OF INDUSTR.IAL DBVE-
LOPMENT (SURI M. ARUNACHALAM): 
(a) to (c) A statement is liVen below. 

(d) and (e) Government do not exercise 
any control over distribution of vehicles .. 

Statemeat 

Recently Supreme Court haa laid down 
detailed ,uideliDtS to reaulate &he allotmeot 
of Marud Vobiclos out of manufacturers' 
quota. AI per these auidoUn., 
allotmeot of Maruti Vebicles out of 
maoulacturera' quota win be made io favour 
of toUowiaa cateaoriOl oal~ ; ...... 




